Versus < -

Union of India and ethers

Hon'ble D.S.Misra-AM
Hon'ble G.S5.Sharma-=JM

(delivered by Hon'ble D.S.Misra) r;‘.

This is &n epplication under Sécti¢ﬂ Fn;
the /Administrative Tribunals Act XIII ef lﬁ&ﬁ'iﬁfﬁi E
which tﬁe applicant has challenged the erder daﬁ&é
19.9.1986, pessed by General Manager(P) Northern
Railway New Delﬁi(respandent no.2) stating tﬁat the
decision given by the Divisional Railway Manager, |
Luckpnow- (respondent no.3) in allowing acdvancement teo
the applicant on the Yard Side, is not in order and
directing him by his letter deted 11,11.1986 te
implement the orders contained in the letter dated
19,9.1986 and the order dated 20,11,1986 eof
respondent no.3 implementing the above mentioned
decision and repatriétinn of the applicant te his

substantive pest eof Guard Gr.Rs.425-640.
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2. The zpplicant's case is that he was appg¥j£
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ed as Guard Grade.C in Jedhpur Divisien en7.7.57

23.3.77 and 11.1,78 and his pesitien in the

successful candidates appears at sl;mﬁg“”

ted an
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he was not relieved nor pasted as Aﬁ&i{L%h@

Master inspite of several represantatiéﬁﬁﬂ__

non-promotion was discussed in RNM meetingszhéﬁ@w
the ﬁivisional Railway Manager Luckﬁaw on 1/2-12-8 >
3/4-8-23, 11,12,83,.3/4-1-1984 and it came to th&"'?ll
notice of the applicant that his naﬁe had been
deleted from the panel of Assistant Yard Master; that §
the case of his promotion was tekenup with the |
General Manager, N.R.,throughmtarﬁ%ailway Mazdoor
Union énd it was decided that the D,R.M. Lucknow
will be requested to go into the matter personally
and to convey his decision to the Union within one
month; that no decision wss taken by the D,R.M.
Lucknow and the matter was ageain discussed in the
meeting of the PNM with the General Manager held on
26/27th March,1985 in which the General Manager
directed the D.R.M. to decide the matter within

one month st his own level; that ultimstely the
matter ceme up for discussion in the PNM at D.R.M.
Lucknow level on 22,8.1985 and 30,9.1983 and it ﬁ@g;ﬂ
decided by the D.,R.M, Lucknow that the applicant ;

was born on the papel of AYM of Grade 455
in the grade of F
20.111978 be allowed pramatiod on Yar&:f



900 or & CYM Crade RS.'?m-;and' the aw .

opted for Station Superintendent's scale Rs,|

that the D.R.M.' Lucknow vide letter dated 8. 9.35

advised the General Manager, N’R., New Delhi in f?ﬁ;j;:

te his letter deted '18. 10.1985/that %ﬁe applieank

has been elevated +to Grade 550-750 as Yard Master
and allowed proforma seniority and pay vis a vis-
his junior Sri H.5.Saran and by virtue eof this
position the process of interplation of his name
in the panel formed for the post of Dy.C.Y.M./SS
Grade Rs,700-900 has also been initiated(copy
annexure A-4); that on being found fit for prometion §
as Station Superintendent, the orders of the
promotion of the applicant were passed on 24th
December, 1985(Copy Annexure A-5); that the above ]
mentioned order was to the effect that the appliﬂ&ﬁﬁin

was promoted as Station Superintendent in the

scale of Rs,.,700-900 w,e.f. 1.8. lQBE(praforma} 8
and 1.8,1983(actual) and posted him at Pratapg&fi?
as Station Superintendent; that the applxcaﬁt



.....
________

ey that the rival unioen,némely, N;R;Man's ﬂﬁiﬁﬁ?
liii- approached the General Manager with the raqﬁ;éﬁﬁff'
that Sri V.P.Trivedi, whe wes impanelled as ﬁﬁﬂﬁm g
1978 (annexure A-1l) was not promoted as AYMand w%y |

had taken up the matter with the DRM vide his laﬁ:&r
' o | dated 23,6.78(copy ennexure A-8) wanted all 7

i

the benefits to be given te Sri V.P.Trivedi,which
had been legally derived by the applicent;that Sri

V.P.Trivedi had also moved the D.,R.M, vide his

ljetter dated 18,12.1983 claiming promotion &s M{)ii_
(2nnexure A-9); that 5ri V.P.TrlvediJﬁHBWGV%ﬂﬂkaﬁﬂ

e T
= - =2

who was impanelled at sl.no.7 of Annexure-A-l was

e —

+he Divisional Secretary ef Nerthern Railway Men's
Union; that Sri V.P. Trivedi was alse given the |

option by DRM Lucknew and he filed his eoptien

and opted for promotion as Yard Master and also ga@i?-

his willingness te be posted as Safety Counseler

(copy annexure-AlO);that Sri V.P.Trivedi suhmitt

another applicatien on 21.1.1985(copy annexure

alleging that he has been ignered as 5&qﬁiﬁﬁﬁ£ ’;



Lo

Northern Railway Men's Unions wﬁrﬁﬁ;

Lucknow vide his letter dated 22.?ﬁljnf

.....

annexure A-14); that the respondent no.2 at the
pi’ behtﬁ}*‘af the Northern Railway Men'sUnion

Eiﬁ | | issued the impugned order dated 19.9.1986(ani |
| A-15) without calling upon the applicant te sh@uiu
cause why this order should not be passed; that
this order has resulted in reducing the applicaﬁt
in rank depriving the applicant of his valuable

right of working as Station Superintendent. The

applicant made a representation to the respondent
no.2 vide letter dated 27.,10,1986 to hold the
action in abeyanofcopy annesure-Alé) but the
i General Manager issued an order dated 11.11.1986
(annexure A-18) directing the respondent no.3 to

that |
carry out the orders of reversion of the applica-wﬁf

pespondent no,3 vide his letter dated 20,11,1986

as
(copy annexure A l??/ordered the repatriation

of the applicant to his substantive cadre of Gma;ﬁﬁ_

Grade'A' ; that inspite of several representatier

made by the General Secretary of UttariaRaily

Mazdoor Men's Unien, the orders of revgrsiﬁﬁfi__
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respondents, it is stated that in the
for the post of Asstt.Yard -',f

applican't was placed at sl.no.5 iﬁ
Assistant Yard Mastersdeclared on 2@;:;7:

in the Grade of Rs.455~700 and was posted ét"f}J;
Lucknow in February,1978. In this order 9f'p,*“£: _
(copy Annexure A-2) it was made clear to the sta%fAQﬁ
that the promotions were temporary arrangements

and the staff were required to qualify in P=16

Course from Zonal Training School Chandausi at the
first opportunity; that the applicant attended the
said course from l6th March to 15th June,l1978 but
failed to qualify in the course; that the applicant
qualified in the supplementary examination in P-16

course held on 4th November,78, theresult of whiﬂ?;f*;
issued vide letter dated 19th June,l1979 from the i
Zonal Training School Chandausi; that the applicant

was promoted as Guard Grade!B' in the scale of Rs,

330-560 on 23rd January,l1980 in his regular line-&ff;_

-
7




final dacisiﬂﬂ is maﬁ& st
finally; that U't‘tari\mailwa?‘ hazcoor
taken up the issue in PNM meeting&hi

Quarter's level and they wera.infanﬁ&d?ﬁiﬁ

.ﬁb* ; ' | matter was pending decision by the Divisigm%ifTZ b
Railway Manager Lucknow; that the'D;E.M,Lu@k}?i |

had eccepted the demand of the union and ﬁxdafg&hﬁﬁ

_* to extend the benefit of the post of A.Y.M. to th&
applicant tip to the level of his earst while juﬂi@rf?i
in the panel of AYM; that the applicant was H

din promoted as-Station-, Superintendent by virtue of

?T - his @mpanelment as AYM on 20th January;l978; that

Sri V.P,Trivedi was not offered promotion as

Assistant Yard Mester as alleged in para 6 of the

E’ ' --5§: application and therefore, the guestion of his |
- refusal does not arise ; that the applican@ialthmzwkf
E;?; - opted for the post of AYM as a side channel,

preferred to continue in his own line viz-Guard and &

accepted further promotion as Guard Grade B and Gﬁﬁgi?

that the above-mentioned conduct

-d Grade'!A!;

T
T, T E ey

promotion to the side channel is not

riQE£ and #mpanelled staff can.bn-q;fw'“



reversed by the nﬁﬁiﬂhigher autharit? in ad
RQuarter Office whielr was bindlng on the dlwi$;¥h_;

that the actien eof the applicent in accepting

his promotion as Guard Grade B and Guard Grédg;&f;‘
tentamounts to the final option for the cadre ;f_

Guard and the action ef Lucknew divisien pram@ting-t@%iﬂ
applicant as Assistant Yard Master in the grade of
Rs.455-700 was net in order; that the orders of the

divisien, pesting the applicant as Statioen Superlntem—t
dent Pratapgarh were cancelled by the Head duarter and*

lateron this cancellaetion was kept pending vide NHtiﬂaﬁ

issued on 24,11,1986; that subsequently the order te §

TR

keep pending was cancelled and a netice was issued
en 15.1,1987 stating that the Traffic Inspecter
Pratapgerh would take charge of the Statien :
Superint endent Pratepgerh; that the Traffic InSpeﬁﬁﬁﬁﬂ;;
Pratapgarh informed the Senier Divisionsal Operatinﬂ '

Superintendent on or around 20.1.1987 on phone

Superintendent Nihalgarh, was pested l&'@ﬁ'
Superintendent Pratepgarh Vice Sri ﬂgﬁg '

but Spi Lali was ralustamt abmu% ﬁ“*”ﬁ
. that thereafter or




o

lﬂﬁﬁhnnraiﬁ;anager was competent to review his aarlier:z

by him or about 25.1.,1987 and insteazd eof haﬂ_m”
vielence te ‘

our charge, he threatened /the aforesaid pers

went to take charge; that the applicant had abtai
the order of status-quo from this tribunal by
supressing the material facts of the service of
order of rEpatrldtléﬁ}ggﬂbr about 25,1.1987; ‘that
in his parent department, the applicant wouléd get

better emoluments than what he would be entitled
to get in the ¢ryde pipdestt. Yard Master,'and he

wouldnot suffer any financizl loss; that the DeU.
Ralis i
orders when correct position was brought to his
notice and the orders passed by him is perfectly
valid and does not suffer from any illegality;

issue any show cause notice to the applicamt &

pessing the impugned order ;  and that the



him on the post of Guard Grade B éﬁ';?i

'''''''

the Circular letter of the Railway
sl.,no.6211 issued by the General Hanager
(copy annexure R,A.-2), & member of the ruﬁnll
staff promoted to & higher pest on the same stat
is not permitted to ‘refuse to work in such higﬁnw
post; that this point is 2lso conta2ined in thé .  L
letter dated 17.7.1981 issued by the Railway Beard ¥i
(copy Annexure R,A.=-3);: that there are many cases 11:
where employees have been granted promotion in ﬁ
their individual channel of promotion by 2 or:3 J.

higher grade and thereafter have been prometed /

adjusted as per option in the inside channel of

it s Al

promotion available to them(copy annexure R-A.4)snd |

is
(R.A,5); that it/lncorrect to say that the appliaawﬂ
accepted promotion at Pretapgarh without any ;ﬁj

protest or that he was not interested in prqmat$§§$
to the post of Assistant Yard Master; that the 4
petitioner is being penalised in an arbit#aﬁiy“
only on account of the rivalaryof the Railwa

Union with the Uttariya Mazdoor Union &f”u



“ panel shall net be required te appear again

BTRTLIEN T =

e and approved by the competent authwr ;_;
- shall becurrent for twe Years from hm

?‘f  g till these are exhausted which-—ever is
| ~ earlier.

a7 (b)An employee who once officiates against
2 non-fortuitous vacancy in his turn on the |

for fresh selection,

B (c) Incase an employee lewer in the Panel
g | has efficiated whereas once higher in the
| peanel has net eofficiated for reasons heyand:;
f the latter's control, the latter employee
' will not be required te appear for fresh

S selection."

{;:' Learned counsel for the respondent contended that thréi

g |
%5&. - fact of his having accepted promotien first as Guardé?

Gr.B and again as Guard Gr.A proved his acquiesc&m@qi;

e HE

case law Bipul Mandal Vs. Chief Electrical Enqgir
Eoster Roiln§ds43982700he Corcutta Bonch af

the Tribunal in which the applicant, whe h‘if:

10 per cent speciesl pay for working in the
claimed that ‘he belonged to the Brodu
@Manizaﬁim mﬁ i:t wmﬁ mm t s




—atiﬂn filed bY th& appiiaaﬁﬁ i! dat h
(annexure HA—l/l) in which it isfali;1w

is dated 25.6.1979 making the same request,
These representations are addressed to the Diyis;g?

Superintendent N.Rly. Lucknow and not to his Zhﬁ?ﬁﬁﬁ:;

S— te superior officer., His last representation datad.ffﬂ

15.1.1980(R.A.1/5)is addressed to Senier D.P.G; ‘fi

i d
i e
ol

%;5; _ Lucknow ,in his capacity as Divisional President

3
f
Uttariya Railway Mazdoor Union. The applicant wasanm
thereafter promoted as Cuard Grade B in the scale af

Rs.330-560 on 23,1.1980 and again as Guard Grade-A

'*45:_ in the scale of Rs.425-600 on lst June,1981,The

applicent made no representetion thereafter ragariﬁiﬁ

ke his promotion in the cadre of AYM, He preferred teo _

eagitate this matter several years later in the Hﬂ¥’ ;{

'?;_ meetings held with DRM Lucknow and General.ﬁan&g&zifﬁw

Railway on various dates in the year 1985, As ﬁigﬁ;ﬁr

result of these meetings, an order dated l4th A

1985(annexure A-3) was passed giving prnfqmgg;;
tion of pay and seniority over his aarﬁt_ffg

junior Sri H.H.Saren born on the panel o



had been ignered in his case althnugh 1ds ]
Sri H.H.Saran had alse been pr&maﬁeﬂ.T%'a

for his preoforma promotion as Yard Master was 153ug%§£¢

simultaneously with that of the applicent in October |
} 1985, It is alse seen that in the panel for the Past'¢£ ;f'
; | - AYM prepared on 20,1,1978(annexure A-l) Sri V.P.Trivééi 1

_151
1 is at sl.no.6 but when the orders of promotien were |
ng' issued on 15.2,1978 Annexure A-2, the neme of Sri Trivgd%f-
' did net find place in this order and Sri $.C.Goel,whe
i was initially et sl.no.8 had also been prometed .IE i
§$3 | | also appears thet Sri M.H,Saran was already working as |
5l ~4ﬂ5: Asstt .Yard Mester, The dste from which Sri H.H.Saran g
. was working as AYM before his empanelment has not been i
Eﬁ#- ¥ given. Hewever, in the order of promotien dated 14.8.35-fi

of the applicant, it is stated thatthe competent

authority had given proferma fixatien of pay and

seniority to the aspplicant over his earstwhile junier
Sri H.H.Sa2ran, born on the panel ef AYM in the |

grare of Rs,455-700, It appears that the date Qﬁnf
artimesls [ s$o0 -2572,

promotion to the grade of A of Sri H H.Saxm'

15.1.1980, thedate fromwhich the applicant &

pr#fnxma fixation of pay anﬁ h tha hﬁg“*'
| in the penel of Assistent




letter of Divisianal“ﬁailway "
on thesubject of the letter's pr i

Yard Master, Yard Master and Chief Ya:é.i;

The applicant has also filed‘?he notings of 1

. of the D.R.M. Lucknew concerning the prﬁmatiiﬁ

these two officers and the minutes of PHHimegtﬁlfbﬁ
the DRM Lucknow and the General Manager, N.R.on
various dates. The promotion of Sri M.H.Khan as
— Stetion Superintendent appears te be @ result of
these meetings with the representatives of the unien

of which the applicant waes the Divisional Secretary,

Sri Trivedi wass the Divisional Secretary of the N.RH. t

;f€f Men's Union. The applicant was prometed as Statien

"SR

Superintendent in the scale of Rs.700-00 by an erder

%é o dated 24th December,1985(copy @nnexure A-5) j
,; ; and this promotioen is again made as preferme prtﬁﬂtiaﬁ*
?%;; e w.e.f. 1.8.1982 and (actual) w.e.f. 1.1,1983. &

:%;;” similaer order appears to heve been passed in respaﬂﬁ;-”
" of Sri V.P.Trivedi zs Chief Yard Master in the sc.ajﬁ

of Rs.700-900. However, it appears that the Divis:
SEGI‘E}‘tarY of the Northern RE‘*—‘ilWEy Men's U[‘Iiﬁg,
ered the promotien of S/s M.H.Khan end Sﬁi??T

.......



similar instructi&nsw&rn Mawmﬁ ﬁy’ %M

N.R. regarding the erders 'f prffi;iﬁmv
Lucknew in respect of Sri Trivedi. Eﬁ‘ihiff
interesting to quote from the iﬁternal=ih“f|
office of the D.R.M.(annexure A.17);

Ber "In these two letters, H.Q's have eutrightl
B condemned the action of the office although
i full facts were communicated te HQ's through
: confidential No.E.332/T-D/LCS/77 dated 14.4,86
enclosing the relevant PPS and administrative
orders, given in this case, from time teo time.
The factual position ef case indiceting the

| repercussions are enumerated belew in chranalagia
SEEY : cal seqguence:-

i 1, Both S/Sri M.H.Khen and V,P,Trivedi presently
} ~ functioningas Divisional Secretaries of URMU

gg and NBMU respectively, while functioning as

o= ol Guard and WMI respectively had opted for the pa&f~
BN of AYM Grade Rs.455-700(RS).The panel in

question was announced on 20,1,1978 threugh

4 1

?ﬁ“ S.No.236.
ks | 2. The neme of S/Sri M.H.Khen and V.P.Trivedi |
D o was at item no.5 and 6 inthe panel of AYM .
R which was announced on 20,1,1978through S.Ne. 1]
236, :
s 3. The panel wes notified through SN240 which |
B w5 reveals that Sri M.H.Khan was prometed as AYM ]
AT . in Gr.Rs. 455—700(15) and was accordingly pastad }
ﬁl“?” at Lucknow. ]
%ﬁ;_ | 4, This Notificatien (S.no.240) dees net canta@ﬁh?
T the name of Sri V.P,Trivedi. :Jﬁ

-EE | B. STi W, H khan did net jein as AYM Grade Rs
B 455-700(%8) in compliance to the Notificatiiﬁﬂ
placed at sl.ne, 240,

6. The records available on this file,hew
reveal that ( S.no.259) notings({atPP 727
to PP 74) a_slicht attempt was made by




.13_31 receip t cf nﬁmﬁfﬁfi’"

thread bare analysed at PP

-g the factual pesitien of e

There upon the DRM, through his

and PP 107. had deciﬂed keeping
facters within the frame work ef ruka;
that both S$/Sri M.H.Khan and V P, Tri

their erstwhile juniar on the panel of A
announced on 20,1,1978 as a " Ope time
i - -n not to bequated as_a g;pcedant. emp,gﬁﬁi
. | supplied.

: 18. Consequent on these developments, beth S/ |
B - M.H.Khen and V.P.¥rivedi were earmerked fer the
e post of Statien Supdt. and Dy.CYM Grade Rs. 'i‘@@:-ff
g 900(RS) respectively and were interpolated at

e appropriate place in the panel announced

¢ earlier under medified rncedure through S.Ne.
e _ | 385.\ emphasis su liedi

19, Both these gentleman were accerdingly
prometed in the cstegories for which they were
earmarked by the selectien beoard through S.Ne.
308 end accerdingly the letter was endersed

to H¥ Office, Baroez House New Delhi,

[ilaat, -
i R

el _ 20,The Divisicneal President NRMU in his opening
‘ speech on 27th PNM meeting held on 20.3.86 had
& = . ggitbtﬁd (S.No.311) that the premetien arders
" of both the Divisonal Secratcrles, Vis. Sh.MHe=i
Khan and V.P. Trivedi were wrong in view of the
fact that they have accepted several premetiens
: = - in their normal line of advancement and demand
i g that they should not be afforded Advancement on
B the basis of their empenelment as A,Y.M, "

TS Y T A ARSI A L,

gﬂf' | 23}. Before the werk of implementatien of HQs
3 decision, conveyed to us thraugh S.Ne,347 and
348 are undertaking fellewing twe aspects shou.
also be revised afresh,

Bt (a) Whether it was cerrect to afform them

i consequential benefits by virture of thﬁlr
penal pesition en the panel of AYM annet
on 22.1.78 even when the life of panal '
expirad( emphasis supplied).

(b) Whether both should be afforded
consequential benefit of yerd side
~of their panel pesitien on the p
even when they had accepted prome
lina of prnmaﬁiun(amphasia




2 prom j - ¥
that Sri ‘U Tr:hm&i ma;s eve:
Mester by this office, ° j:““”; |

although prometedon 15.2.1978 thro

but did net jein due to aahini&%rmh

facter of administrative failure was ex
analysed under(b) of PP 104 and 105 and v
accepteble to the competent authority i.e. DRI
which is evident frwm his order at PP—l@a.”'

25, Regarding 23(B) it is peinted out that E&i
M,H.Khan was prometed as Guard Gr.B in grade
Bse 330—560) and on 23.1,1980 and thereafter as
f Guard Gr, A. in Grade R, 425-600(RS) on 6.1.1981.
R | URMU is continously agitating this issue dince

i 1/2,12,1982(Item Nn 390 of 72nd PNM) .

| It indicates that despite the acceptance
R =% of promotien in higher grade as Guard Gr.B in the
. regular line of promteion, there was constant j
| pursuetien from the UBMU regardlng giving prﬁtectian '
e - te Sri M,H, Khan tewards the side channel f
- the post of AYM,

26, Almost similar pesitien preveiling in the

case eof Sri V.P. Tripathi,rather the pesitien ef

| Sri V.P. Trivedi is on stronger feoting than that
~ of Sh, M,H, Khan's case., The prometien order of Sri
Trivedi as AYM was not &t a8ll issued by this effice,

This is a2 most controversial case of inter
B unien rivalary as such in order to eradicate the
T pescibility of leoss of the file the case file is h@;ﬂﬁ
put up under red foler,although it is an open

case”( emphesis supplled}

L. e

- S e e PP R

s 8. It appears that the DRM made a reference to the
General Manager N,R, vide his letter dated 27th Octaban;:ji
86 (Annexure A-16) seeking further clafification. The |
General Manager vide his letter dated 1llth November,aﬁ'f;
ii;'; (Annexure A-18) asked the D,R.M. Lucknew that the dpﬁj;

giia*.' conveyed te him under his office letter dated 19th




9. From the above narration of events, it

‘becomes clear that the orders of promotion of

S/Shri M.,H.Khen and Sri V.P, Trivedi were made by

the Divisional Railway Manager on the pursuation of
their respective uhions of which they happened to be
the Divisional Secretary. We are not aware of the
metter, which should be discussed in PNPmeetingswith
the DRM or the General Maneger, but the proceedings of
these meetings brought on record by the applicant

clearly discloscs that establishment matters of
individual ame discussed and decisions taken, are
implemented by concerned officers. In the instant
case the orders of promotion of Sri M.H. Khan as
Yerd Master and as Station Superintendent and
similarly that of Sri V,P, Trivedi as Yard Master ¢
Chief Yard Mester with retrospective effect apf'
to have been made to saetisfy the demands of the
respective unions. This does not do any ﬂrtﬂﬁﬁ"

an agency of the government, which is require




Gn his own admﬁ35iﬂn.__ﬁw
attend the P-16 Tfaining C

Lucknow. He chose to go back to Pratapgarh whidh

a@lso heppens to be his home towm. There seems to

be considerable force in the contention of the
respondents that Sri Khan managed to stay at
Pratapgarh and did not join at Lucknow as Asstt.

Yard Master for reasons best known to him. We have
considered the case law cited by the learned counsai
for the respondents mentioned earlier,and we are of !
the opinion that, that case is fully applicable to l
the present case. The applicant accepted his promotion
in the cadre of Guard in 1980 and 1981 and did _ji
not press his claim for promotion on the Yard 51da.ﬂi 
It is only in 1985 that he started agitating te gﬂlﬁrﬁ%
further promotion. The papers filed by the ﬂpplie&”'
clearly disclose the unhealthy pressure and infgﬁ
exerted on the senior officers of the railway &

te Untens ) Radic o -
ration imithevefific

facts and circumstances of the case, we ax&"




2

can not be considered as a valid or

therefore, not sustainable. Similarly t

Rs.?OO-QOO is also an irregular order., We are #ﬁjﬁ

the opinion that the order dated 19.9.1986 gfiﬁjéffﬁ

Maneger, N.,R.cancelling the orders of pramutiQRQ:?ff
of Sri M.,H.Khan as Yard Masster and Station
Superintendent passed by the Di#isional Reilway
Manager is & correct order and appears to have bggﬁﬁ
passed in accordance with the relevant rules. We
are also of the opinion that as the superior
authority, the General Manager has the power to
cencel modify or amend & wrong order passed by th&
Divisional Reilway Manager, Lucknow. The impugned
order dated 19.9,1986 passed by D,R.M. Lucknow Cii
repetristing Sri M.H.Khan to his substantive c@f?iﬁ};
of Guard does not suffer from any illegality, |
For the reasons mentioned above, we are @@
opinion that there is no justification far   f!

interfering with this crder. The applicat*55

dismissed without any order as to caa_ﬁguﬁi

ez g 87




